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By _Shri M.P.Singh.

The applicant by filing this 0a has claimed &

L]

relisf by prayving for direction to respondents to
ocragalt the intersst  on GPF contribution fiom
L1=6-1993% to 9-10-1997. The applicant who I8 working
s Photographer  In the piinistry of Defence was
discharged From service on 5-5-1993. The applicant

Filed an 04 challenging the order of dischargs. The

P

Tribunal wide its order dated Z-10-19

0
~f

quashed the

crdsr of discharge and issusd ths dirgetion to  the

{

respondents to re~instate the applicant. In pursuancs
of the directions given by the Tribunael, the applicant
waz  re-instated  and was pald  ths consaquential
bensefits. It iz statsd by the applicant that he has

not besn  fully paid the salary,. GFF  and othse

allomancss and hes has Tiled a ssparate 04 1n  this




mlaiming interest on GRF

s heen decducted
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regard. In this
gmount. which has From his salary after

e has besn re-instated In servioe,

-

% Heard the applicant in person. Quiring the
cour=s  of the argument, he has stated that az per the
judgment dated 17-1-2001 of Calcutta Benoh of  the

Tribunal in the case of Siba Prasad Roy and others Vs.
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union of India and others. he is gntitlec
interest on GPF subscription), which have baen pald bt
vim  after the orders of the Tribunal reinstating him
in service have been passed. Hs has also stated tnat

is discharge from the service was on malafide grounds
and it was Tor this reason that the Tribunal aquashed
the order of discharge. Therefore., he is entitled for
a1l  the conseguential benefits including the interest
ey the  GRPF amount which was dus to him  during  the
pairiod  when he was  oub of ssrvice. Hiz main
ean dizcharged fTrom

contenticon i=  that had he not b

service, he would have bsan paid his salary regularly

and  the subscription towards the GPF would have besn

p”

deductad at the relsvant time and depositesd In the GPF

soocount with intsrest.

5. I have gone through thz papers placed
batare me  and the aforesald Judgement on  which  the
spplicant has relisd. &fter perusal of the Judogement.

I find that this iz distinguishable and iz notb

applicable to hi

&

case, The applicant has alse failed
ta show  any document to support hizs contention  thatb

interest on GRF is t
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for the

riad
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when he was out of servics adehough during that oaerios
Y Nyl AT pErlon

wwither  the selary was baing pald to him nor  GRF
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subsorintlon  wWas being deducted From his salary.
gpplicant has been pald his salary for the peir1od
Wil oh he  waz  out  of sarvicse  only attar
re-instatensnt 1n sSErY1oe and  accordingly

subscriptions towards GPF have been deducted from

Thes
for
nisg
the

the

salary after his re-instatemsnt. He is, therefore,

entitled to the pavment of interest on GPF only T
the actual date of pavment of salarv and deduction

GPF  subscoription. Hencs  the contention of

"Om
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T his

applicant for grant of intersst on GPF is not tenabls

and 1= accordingly reiscted.

4., Having regard to the abowvse position,

& iz Jdeveld of merit and iz accord
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(M.PLSINGH)
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ngly dismissed
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